THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

0.A, No, 1037/92

Baba Din ces Applicant

Vs,

Union of India & others ... Respondents

Hon, Mr, Justice U.,C, Srivastava, V.C.

Learned Counssl Fér the applicant steted that cne
of the relief which he has claimed agaimst his rstirement
is for non-disptsal of his representation., The
applicant has pleaded tht his date of birth has not
bezn ccrrectly recorded and is being retired «wrfhadl—
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attaining ths age of superenpuation. 1In th
he has made a request toc the departmentzl authorityez
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to correct his date of birth tc continue his servi

The respondents are directed to dispose of the

representation filed by the applicant taking inte
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deration his pleag deedesd by +Bs speaking order
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within a period of cne month from the date of
communication of this order.,

. 2 5 [ reler @H T2
disposed of finallyeww Hiese TV  No

(oAb -

-
Viceg Chairman

Allahabad ¢

dt, 31.7.92
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